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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PAUL): (a) and (b).
Government servants are allowed spe­
cial casual leave not exceeding 30 days 
in a calendar year for participation in 
sporting events of national or inter­
national importance, including moun­
taineering expeditions, approved by 
the Indian Mountaineering Founda­
tion. If the trekking parties arrang­
ed by the Delhi Mountaineering Asso­
ciation and other Associations have 
the approval of IMF, government ser­
vants participating therein would ho 
eligible for grant of special casual
lfic.VC.

Transport arrangement between Anda­
man and Nicobar Islands

7393 SHRI L L. KAPOOR: Will 
the Minister of SHIPPING AND 
TOANSPORT be pleased to state-

(a) whether it is a fact that there 
is no systematic transport arrange­
ment between Andaman and Nicobar 
Islands;

(b) whether Government have 
made any survey of their require­
ments; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF, 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No, Sir. Regular 
transport arrangements exist between 
Andaman and Nicobar Islands.

(b) Government have not made any 
such survey.

(c) Does not arise.

Accommodation for the Service 
Personnel

7394. SHRI BAIRAGI JENA: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether the Defence personnel 
are accepting the smaller bouse in a 
station for the reason of their less 
opportunity to be with the family 
and acute shortage of accommodation;

(b) whether Government cannot 
provide authorised accommodation as 
per specification to the rank;

(c) if so, why the full rent is beim 
charged; and

fd) what action Government is 
taking to provide accommodation 2aci_ 
lities to the service personnel?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (d). 
Entitlement and allotment of accom­
modation are regulated by rank. Offi­
cers not provided with Government 
owned or hired accommodation can 
hire accommodation themselves and 
claim rent reimbursement. Similarly, 
JCOs/ORs who make their own ar­
rangements are given compensation in 
lieu of quarters (CILQ). Where any 
Government owned/hired accommo­
dation of a lower type is vacant and 
available for allotment, personel en­
titled to higher types have option to 
accept the same.

2 In so far as recovery of rent is 
concerned, the rule provides for reco­
very in all cases from officers at 5 per 
cent of pay or assessed rent of the 
particular type of residence allotted 
whichever is less. To this extent the 
rental liability is related to the type 
of accommodation actually occupied 
and an allowance made in respect of 
accommodation below entitlement 
through its standard rent. The ques­
tion of excess recovery in such cases 
does not arise. JCOs and ORs are 
provided with rent free accommoda­
tion.

3. In view of the constraints on fin­
ancial resources, the deficiencies in 
married accommodation both in res­
pect of officers and others, could not 
be made up hi the past and at present 
deficiency is nearly 50 per cent. A 
scheme for stepping up the construc­
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tion of family accommodation so as to 
eliminate the deficiencies within a 
period of 13 years commencing from 
1978-79 has been approved

Clearance of Silt from Hooghly River

7395 SHRI DHIRENDRANATH 
BASU Will the Minister of SHIP­
PING AND TRANSPORT be pleased 
to state

(a) v/hether it is a fact tha* ®ilt 
clearing m Hooghly River upto Haldia 
hds be 11 held up due to shortage of 
crane^

(b) it so arr mgemcints Government 
piopost to makt in this rcgaul and

(c) whether it is> a fact tnat the 
project ol development of thp port 
has bten held tor the time being if 
so the leasons theiefor?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPOR1 (SHRI 
CHAND RAM) (a) to (c) Ihe silt 
clearing m the upper reaches of 
Hooghly river up to Haldia has not 
been held up due to shoitage of grab 
dredger & (presuming that the refer­
ence is to grab dredger  ̂ and not 
cranes) The grab dredgers are most­
ly used at the lock entrance and in­
side the dock system

The îlt clearance in the same rea­
ches of the rivei is satisfactory except 
for Balaribar where intensive dredg­
ing is being carried out

There is no hold up m the project of 
development of Haldia Dock System

Collapse of Nuclear Shop Building at 
BHEL, Tmiclurapalli

7396 SHRI M KALYANASUNDA- 
RAM Will the Minister of INDUSTRY 
be pleased to state

(a) whether the Nuclear shop build­
ing at the BHEL Txruchirapalli, col­
lapsed on 19th March,

(b) what are the details of loss, and

(c) what are the causes of the acci­
dent’

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI- 
MATI ABHA MAITI) (a) The roof of 
the Nuclear Production Shop of Bha­
rat Heavy Electricals Ltd Tiruchira- 
palli, collapsed on the 19th March,
1978 and not the entire building

(b) There were no casualties A 
precision drilling machinc which was 
under installation in the Shop suffer­
ed some damage In its rreliminary 
report the Committee, appointed to 
enquire into the accident have assess­
ed a loss of about Rs 12 lakhs on ac­
count of damage to joof structure 
alone The total loss will be known 
when the final repoit of the Commit­
tee which is qxpected by the end of 
Apnl 1978 is received

(c) A Committee 1ns been appoint­
ed to enquire into the causes of the 
accident

The Committee on a persual of de 
signs and site inspection have as a pre­
liminary finding noticed ceitain in­
adequacies m the design and also 
found deviations between the draw­
ings and the actual construction

Report of the Study group on Indus­
trial Regulations and Procedures

7397 SHRI KAILASH PRAKASH 
Will the Minister of INDUSTRY be 
pleased to state

(a) whether the report of study 
group on Industrial regulations and




